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- -- 

A% Act to provide furthe?. for the solemnization of Narricbgcs il.6 Azdia of 
pe~~sons PI-ofessing the Christian 3eligion. 

P 

7 WHERBAS it is expedient to provide further for the solelnnization of 
marriages in India of persons professing the Chris- 

Preamble. 
tian Religion ; It is enacted as follows :- 

A s  to the persons by wlzonz Marriage may be solemr~ized. 

I. From and after the first day of July 1864 no marriage between 
persons, one of whom is a person, or both of whom 

Narriage between persons professing 
the Ch~istian Religion to  be solelnnixed itre persons, professing the Christian Religion, 
accordirg to the provisions of this Act. shall be solemnized, except in accordance with the 
provisions hereafter stated in this Act. 

13y whom to be solemnized. 11. lvarriages may be solemnized in India- 

1st.-By any person who has received episcopal ordination, provided that 
the marriage be solemnized according to the rules, rites, ceremonies, and 
customs, of the Church of which such person is a Minister. 

2nd.-By any Clergyman of the Church of Scotland, provided that such 
marriage be solemnized according to the rules, rites, ceremonies, and customs, 
of the Church of Scotland. 

3rd.-By, or in the presence of, a Marriage Registrar under the provi- 
sions of the Statute 14  and 15 Vic., cap. 40, or of Act V of 1852 ('010 y ivkg  
efect  to the provisions of m Act  of Pa13limzetzt passed in tlze 15th year of 
the reign of IZer presegzt Hajesty entituled an Act  for nzaq*riuges in Azclia) of 
the Governor-General of India in Council. 

4th.-By 
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4th.--By ally Minister of Religion, -\vho, ulicler the provisiolis of this Act, 
' has obtained a license to solellznize marriages. , 

5th.-By any persoil who, wit11 respect to marriages between Xative 
Christiaas, sliall have received ulldcr tlze pyo~~isioizs of Part V of this ,4ct, a 
liceilse to grant certificates of marriage. 

111. From ancl after the first ciamy of July 1864, the cleclaratioil and 

1)eclilration and certificate no lonqcr certificate required by the S t a t~ t t :  58, Geo. 111, 
rcquii.ec1, cap. 84, and Act XXIV of 1860 b r ~ ~  the solenzqziaa- 
t i o~z  o f  ,Mcc~riccgles i?z Jnd ic~  by oxlailzed ~7fi1zisicrs o f  the C1zzcsaclz of scot la:^ d )  
of the Governor-General of Inclja iiz Council, shall be no longer required. 

IV. Froin aildl after the first day of July 1864 the Governor-General of 

l,icclises to solemi~ize marriage by India in Co-~ulcil, the G o ~ e ~ n o r s  of Nadras a ~ i d  
W ~ O I I I  t o  be granted. Bombay in Council, and the ~ieutenant-(:over~~ors 
of Bengal, the North-MTestern Provinces, and tlie Runjab, shall h a m  authority 
to grant licelises to Ministers of Iteligion, to solcnlnize ma'rriages ~vithin the 
territories s-~113ject to such Governor-General, Goveriiors, a i d  Lieutenant- 
GOJ-ernors respectively. 

V.-Prom and a,fter the first day of July 1864, all niarriages solenlnized 
in India otherwise than ia accordaizce with tlie 

31,lrriages sole~linized other\~isc tllnii 
accorcling to this ~ c t  t o  be void. provisions of $cctioiis I E L ~ I C ~  11 of this Act, shall 

be iznll and void. 

VI.  All marriages sole?niiizeil in T~iclia before tlze first clay of July  1864 

31a l%l ia~~q already solelnnized by by persous ~$110 havc not receiwd episcopal ordi- 
rertnin ~ e r s o u s  to be deemed valid aation, oy ~ 1 1 0  have iiot other~sise recei~recl express 
authority to solemnize sucll marriages uilcler Acts of Farliarne112; or Acts of 
tlie Governor-General o F I~~c l i a  in  Council, if not otherwise invalicl, shall be 
deenzed valicl to all intents and 1)nrposes. 

As to' tlze nzocie o f  soZenz7~izi.i21~ -Wc~z~~*iages z~zcZe~* this Act, 

VII. I n  every case of iiltenclccl iilarriage Isetweeii persous, one or both 
12'otice of intellded lna,,,,in8c to of ~37110111 sshdl be a person or persolls professing 

wlto111 t o  be given. For111 of lioticc. . the Cl,l,istialz I<eligion, otllerTYise tllall- 

Id-Cnclcr the pro-\iisions of bhc Statntc I t  aiicl 15 Tic., cap. 4,0, or of 
tll:. h a i d  Act V of 15S2 of the Go1 ernor-General of 1ncli;l in Couilcil : or 

9qi(l.--By 
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21!rl.--By a Clergyman of tlie Cllurcll of Xngland according to tllc rites, 
rules, ceremonies, and custon~s, of that Cliurcli : or 

3rd.-By a Clergyman of the Church of Scotland accorcling to the rites, 
rules, ceremonies, ancl customs, of tliat Church : or 

L4?.f?:.-B-j a 1,ersoii nillo 11%~ received a license to grant certificat.es of mar- 
riage between Native Cllrist,iitiis ~mcler the provisio~is of part V of t,his Act-- 

One of the parties slrall give ~ l o ~ i c e  in writing accorcling to tlie form 
prescribecl by tlle Schedule (A) to this Act annexed or to the like effect, to 

4: 
5 the BIiiiister of'Religion whom he shall desire to solemnize the said marria,ge, 

ancl s i d l  state t,hsreiii the ilslne or names, and the professioii or conclitioii, of 
enc!l of the parties inteiidilzg marriage, the dwelling place of each of them, 
and the time (not being less than four clays) during ~vliich eacli has dwelt 
they?, and the Church, Chapel, or otlier place of, or generally used for, public 
~vorshjp, or the private d~velling i11 wllich tlie marriage is to be solemnized. 

Provided t l ~ a t  if either party shall have clwelt in 
l'roviso. the place sta,tecl i11 the notice during more than 

one ea.ielidar month, it izzay be stated therein, that he or she has dwelt there 
one 11101itli and upwards. Provicled also that at any place or Station where 
there is a Cliurcli or Chapel, or other building generally used for pul3lic 
~vorsllip, no Clergyman of the Cllurcli of England sliall solemnize a marriage 
in a pri7;ate dmrelliag or i11 any place except i11 sucli Church or Cliapel, or 
other building genera,lly used for public worship, unless he has ~ c e i v e d  a 
special license authorizing him to do so from and under the llancl and seal of 
tlie ~ i s l i op  of tlie Tliocese, or from the Coinniissary of such Bishop. For 
such special licence the Eegistrar of tlle Diocese shall be entitled to charge 
sucli aclditioiial fee as the Bishop of the Diocese niay sanction. 

VIII .  The Jtinistcr of Religion t,o ~vhoin such notice shall have beell 

P111~lic:ltiu;l of s ~ ~ c l l  notice. 
delivereci, if he sliall be entitled to officiate in the 
Church, Cllapel, or place of, or generally used for, 

pul~lic morsliip i11 ~vhich it is intendecl to sole~nniee the said marriage, sliall 
publish every notice of marriage ~.eccivcd by him, by causing tho same to be 
pnblislied aiici affixed in some coilsyicuous :part of the said Ch~~rcl i ,  Chapel, 
or place of, or generally usecl for, public worship in ~vliich ib is iiitelided that 
the said iliarriage shall be solelmlized. If such Minister of Religion shall 
not be entitled to oiliciate as a Minister in s ~ ~ c l i  Church, Chapel, or place of, 
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or geilernlly used for, public worship, he shall at his option either return the 
said notice to t h e p r s o n  delivering tlie same to him, or shall deliver tlie same 
to some other 79Iil1ister entitled to officiate in such place of worship, who shall 
thereupon cmse the same to be so published and affixed in the said Cliurch, 
Chapel, or place of, or generally used for, public worship. 

IX. If it, be intended that the marriage shall be solemnized not in a, 

Church, Chapel, or otlier place of, or generally 
Notice of intended ~narriage in pri- 

vate dwe!ling. used for, public worship, but in a private dwelling, 
the Ninister of Religion receiving the notice pre- 

scribed in Section VIH shall forward it to the Marriage Registrar of the District 
who shall affix tlie same to some conspicuous place in his own Office. 

X. TYlien one of the parties intending marriage (not bcing a widow or 
widower) is uncler twenty-one years of age, every 

Notice xhen one of the parties 
intendillS nla,rriage is ullder Ninister as aforesaid who shall receive such notice, 
years of age. and who shall not forthwith return such notice to 
the party delivering the same under Section VIHI shall, within twenty-four 
hours after the receipt by him thereof, send or cause to be sent by the 
Post, or otherwise, a copy of such ildtice to the Marriage Registrar of t l ~ e  
District. 

XI. The Marriage Registrar of the District on receiving any such 

Publication of such notice. 
notice shall affix the same to some conspicuous 
place in his own Office. 

XII. If there be more Marriage Registrars than one in any District, the 
~ppoilltme:~t of Senior itIarriage local Government shall appoint one of such Reg- 

R egistrzr. istrars to be Senior Marriage Registrar, and such 
notice as aforesaid shall .be sent to such senior Marriage Begistray, wlio on 
receiving the same, shall, besides affixing i t  in the manner laid down i11 tlie 
last preceding Section, send or cause to be sent a copy of such notice to all 

"he other Marriage Registrars in the same District, who shall likewise affix 
the same in their own Offices or Churches, Chapels, or places or worship as 
aforesaid. 

XI I I .  Any Minister of Religion who shall consent or intend to solemn- 
Issue of certificate of notice given ize any such marriage as aforesaid, on being re 

an& declaration made. quired so to do by or on behalf of the party by 
w11ovl1 tlie notice was given, ancl upon one of the parties intending marriage 
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making si~cli cleclaratioil as is hereilmfcer reqnlrecl, s'lial! issue fincler his hand 
a ccrtiiicate of such notice having bceir given and of such Ccc!ar:~tioii liaving 

Proviso. 
been made. Proviclcd no lamfi~l ir.;lpcc!imcnt nc- 
cor;liii~ io tlic law of Zilgland be sho~rii l o  tho 

satisfacLi~?n of S L ~ C ~  3Iinistcr i ~ l l ~  sucli certificate slioulc~ not issue, and the  
issue of such certificate shall npt hm-c bserl soonci. fo~biddcn in lilt iiianrier 
hereinafter mentioned, 113' anr  ~ C Y S G G "  authorized in '&at hehalf. 

X I  'S4%en by such declaration i t  appear:;, or n-hcn it i s  ot!icrwisc 
kiiomll to such Ninister of Religioii, tllnt one of the 

Ccrtificxtz in eer tai~l  o;taes not t o  
isalic iultil fo'o:lrtcen d;\ys af ter  ~ece i l j t  tlic pnr?:ies .in%encling n~a,ri.ia.gc, noi; heing a vlricio\ver 
of notice. 

01: widow, is undor twenty-one years of age, snch 
I 

'l\iIinister shall not issue su.ch certificate uni;il tile expil.n-l;ion'of fo~xrten L I ~  days 
after the receipt by him of such notice of ma,~riage. . 

XV. Before a.ny such certificate as aforesaid shall be issued by any such 

Dcrlarstiol, to be ,nnrle AXinistei', one of the parti.es intencling marriage 
of certificate. shall appear personslly before si~cli 31ilister, a11ci 
shall make a solen111 declarati,on tha't lie or she believes that there is not m y  
impediment of liilidred or affinity or other lamful llindra,nce tJo the said may- 
riage, and wlien cither or each of the parties, not being a wido~vey or widow, 
is under the age of twenty-one yemu, that the consent of the person whose 
co11sen.t to such marriage is required by law has beeii obta,inecl thereto, or 
that theye is no person resident in Inclia h a ~ i n g  authority to give such consent, 
as the case may be. 

YTI. Tlie father, if living, of any party undcr t,rventy-one years of age, 

CollserLt of parent oy W ~ I C I I  such party not being a m~iclomer or nlidosv, or if 
necessary. the father be dead tlie guardian or guardiaiis of 
the.person of the party so unclei. agc l&wfully appointecl, or one of them, ancl 
in case there. be no such guardian then tlie mothey of such party, sliall have 
aulhority to give coilsent to tlle marriage of such party, ancl sucll consent is 
hereby required for tlie marriage of such party so under agc, unless there be 
no person authorized to give such coilsent resident in India, 

77 X'V:EI. .hacry person wllosc co>nscnt to 70 l n a ~ ~ i a g c  is requil~ed ~:s afore- . 
JV~XY:. ~ICYSOO"S 111x5 l!rohibit issnc of said, 1.s l~erebg authorized tto pro!li.hit tllc issne of 

cert.ificatc by notic:e. the certYi.ficnte any 14in.ister as 2fo'ol.esaicl, at  ally 
tilve before tlie issue of such ce~tificate, hy- notice in writing t o  sucil Minister, 

subscribed 
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subscribed by the person authorized as aforesaid, with his iiame and place of 
abocle, and his or her character in re'spect of either of the parties, by reason 
of whicli he or she is so autllorized. 

XVIII ,  If any such notice prohibjting the marriage shall be received 

Minister how to proceed 011 receipt by such ~ ~ ~ i n i s t e r  hs aforesaid, he shall not issue 
of such ]lotice, &c. his certificate, and shall not solemilize the said 
marriage until he sliall have examined into the m:tter of the s;~id prollil,i%ion, 
and shall be satisfied that the person prohibiting the said inarriage is not 
autliorized by law so to do, or until the notice of the said prohibition be 
witlidrawn by tlie person who gave the same. 

1 

XIX. When ally Native Christian about to be married takes a llotice of 
l,roceediugsbeforeissuc of certificate marriage to a Minister of Religion, or applies for 

11 the case of Native Christians. a certificate from such Minister, sucli Minister 
sliall, before issuing such certificate, ascertain whether such Kative Cliristiaii 
is cognizant of the purport aiid effect of tlie said notice or certificnte, ancl if 
not, shall translate or cause to be translated the said notice or certificate to 
such Native Christian in the language of sucli Native Christian, or in some 
language which he understands. 

XX. The certificate to be issued by such Minister as aforesaid, may be 

Form of certificate. 
in the form prescribed by the Schedule (B) to this 
Act annexed, or to the like effect. 

XXI. After the issue of the certificate by sucli Minister of Religion, 

After issue of certificate, ~narriagc 
marriage may be solenlnized between and by tlie 

lnay be soleumnized. parties therein clcscribed accordiilg to such forni 
or ceremony as sucli Ninister shall see fit to adopt. Provided that it be 
solemnized in the presence of at least two witnesses. 

XXII.  Whenever a 'marriage is not solenlnized witliili two calendar 

Ce,.hificate to void if ,llarrriage months after the date of the certificate which sliall 
not solenlllized within two lllonthr. 

+ llave beell issued by >&llister as afoPcsaid, 
such certificate and all other proceedings thereon shall be void, aiid no persoil 
sliall proceed to solemnize the said mamiage until ilew notice shall have been 
given and certificate thereof issued in the manner aforesaid. 

XXIII.  Provided 
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XXIII.  Provided that whenever a,ny marriage has been solemnized by a 

Proof of marriage in accordance with J'linist-er of lleligion ia  accoydance with the pro- 
the provisions Of Part I of this Act. visioiis of Part 1 of this Act, i t  sllall not be neces- 
sary in support of such marriage to give any.proof ilz respect of the dwelling 
of the parties, or of the consent of any person whose conselit is thereunto 
required by law, or of the notice of marriage, or of the certificate or the 
translation thereof Tespectively, or ia  respect of the llours betn~een m~hich the 
same may have been solemnized ; 1101' shall any evidence be given to prove 
t,h e, cont~.s,i*y in m y  su i t  to11 cliing the ~aliciity of such marriage. 

PART 111. 
% 

Time f o r  solenznizing ~7%c(wiages. 

XXIV. Rve1.y maniage soleninized ill Iizdisl from and after tlie first day 
Hours I,etween n.hicll to of July 1864, by ally person who has received 

be solemnized. episcopal ordiiiatioa, or by any Clergyman of the 
Church of Scotlaad, or by any Minister licensed under this Act to solemnize 
marriages, sllall be solemnized between the hours of six in tlie morning and 

sevefi in the evening. But the provisions of this 
Proviro.. Section shall not apply to a Clergyman solemniz- 

ing a iai;riaSge under a sl~ecial license permitting him to do so at  any hour 
other than between six in  the morning and seven in the evening, from and 
under the hand and seal of the Bishop of the Diocese or from his Comllzissary. 
For such special license the ~ e g i s t ~ a r  of the Diocese shall be entitled to 
c1inrg.e such additional fee as the Bishop of the Diocese may sanction. 

PABT IV. 

A s  to  the Zeg i s t~~aizon  qf J!hav?.ic~ges i/rz, filikclia. 

XXV. All marriages solemlzized ill India from and after the first day of 

Marriages with certain exceptio~~s July 1864, between persons both or one of whom 
to he registercd as Ilereillafter prc- shall profess the Christian Religion, except mar- scribed. 

riages solelniiized uncler the said Btabute 144 and 16 
Vic., cap. 40, and the said Act V of 1852 of the (ioveiiior-General of India in  
Council, shall be registered in the manner hereinafter prescribed. Yrovided 

Proviso. that 1x0  mission or defect i11 such registration sl~all  
invalidate any marriage not otlierwise invalid. 

XXVI. Bvesy 
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SYVI.  Every nlarriage so!emnizeci by a Gle~gyman of t,he Church of :i$ .** 

licgistrntion or  tnnrriagcc; solcmoizcd Ellgland s?lall be registerecl by thc Clergyman 
by Clergyme11 of the  Churcl~ of X11g- 
land. solemnizing the same in the Register of Marriages 2 

,*i 

of the Station or District in 1vhicl1 thc marriage shall be solemnized, according. 
3; .cz to the foxn contained in the Schedule (C) to this Act annexed. ".. 
-9; 
? 4 SXVII .  Every Clergyman of* the Church of Englancl shall senc! foar 
,2 

times in every gear returns in d~~plicate,  authen- -2 

(Joartel.ly ~ c t ~ ~ r l l s  to  Artl~ctcaconry. 4 ticated by the signature of sucll Clergyman, of the 
entries in the Register of T~farriages solcmnizeil at or in any Stat.ion or 
District a~t which such Clergyman shall Ilave ally spiritual cha~ge, to. ' 

4 the Registrar of tlle L4rcl~deaconry to which hc slinll i )o  sul~jer:t, or 
within the liniits of which such Station or Uistlict shall hc situated. Sucli f .># returns shall contain all the entries of' marriages conti~,inecl in the . ..i 
said Register from tlie first da.y of January to tl-te thiyty-first dzsy of >,!Xarch, -4 from the first day of iipril to the thirtieth day of J I I~P,  from the first day of ;i 
July to the thirtieth day of September, and froiiz the first day of 0-ctober to 
the thirty-first day of December, of each year respectively, slid shall be trsns- 

4 mitted by such Clergyman witllin two ~rreelcs from t!he expiration of each of 4 
the guarters above specified. The sitid Ecgistrar upon receiving the silme 1 
sha.11 tra.nsrnit oiie duplicate to the Secretary to the Government a t  the Presi- -rt 4 

, -3 
delzcy in which such Arc.lideaconry shall be. .,i3 ..l 

::2 
.;$ 

XXVIIT. Every marriage soleninizecl by a Clergyman of the Church of 
Registration and returns of mar- 8cotla,lid be -registered by the CleYgyman riages by Clergylnen of t h e  Churcll of 

Qcot.lalli(. solemnizing t*he same in a Register ,of Narriages 
to be liept by hirn for the Station o r  District in which the mavriage shall 
be solemnized, in the form prescribed in Section XXPI  for inarriages 
solemnized by Clergymen of the Church of Engla,nd, and such Clargy- 
man shall forward quarterly to the Secretary to G-overnment., through t,he 
Senior Cha13la~ili of snc!.l Church, returns similar to those prescribed in the 
precedilig Section foor Clergyinen of the Church of England, of all' ma13j:iages 
soleinnized hy llini. 

F XSIX.  ARei. the solenlnization of any marriage ~uiider this Act [IF- :ally f. 
. . persoll who has receiv-ecl episcopal ordinat,iou, but , 

Marriages eolcul~uizcd !>y certaiu 
persolls t o l ~ c  entered in ltegistcr l300k 1~410 is not a Clergyman of tlic Church of Ellgl&ild, 
nw! also in a ccrt.ificatc. 

or by ally Minist,er of Religion licensed ~mder  this 1 

Act to solenin~ec marriages, tlie person solemnizing tlie same shall forthwith 

register 



register such marriage in duplicate :-that is to say, in a 31arriage Xegister 
Book to be kept by liiiv for tlmt purpose, according to the form prescribed by 
the Schedule (D) to this Act annexed, and also in a certificate attached to the 
Marriage Register Book as a couutcrfoil. 

0 

XXX. The entry of such mairiage in 130th the certificate and Marriage 
Sncll Elltrles to signed at. Register Book shall be signed by the person by 

tested ml~orn 3% said niarriagc has becn so1c:nnized aiicl 
also h~ the l~artiss marriecl, rLnd sl~all be attested by two witncsse~: who 
were prescnt at the sole~vnizatioll of the marriage, 2nd ever31 such entry shall 
be -n:2t!e i;i order from the beginning to the eiid of the bock, a i d  the num- 
ber GI" the ccrtificate shall corrcsj,oiid ~r it11 that of tlle entry in the PYParriage 
Register Booli. 

XXXI. The person soleii~nixiug the said marriage shall forth\vith sepa- 
rate the certificate from the Narriage Register 

sucl1 certificate to iJe forwR1.ded to f500k, and transmit i t  withill oile caleiida:. 111011th 
Bfarriage Hcgirdrar, copied, d11d tl'aus- 
initted to  Goxrernment. from the timc of the soleianizaf5on of the mid mar- 

riage to 'the 31arriagc Registrzr of the District in 
which such1 ~arriage-mras solemnized, or, if there bc morc Naryiags Registrars 
than oae, to the senior $J&rriage Registrar, who sllall cause the saiiie to be copied 
into a book to be kept by him for that llurpose, and shall transmit all the said 
certificates ~vlljch he shall have received during tl1.e month, with such iiumber 
and sig~iature or initids added thereto as are hereinafter required, to tlie 8ec- 
retary ta the Government of the Presidency or Lieutenant-Governorsl~i~ within 
which hc resides, t.ogether with the certificates from his own 3larriage Register 
Book ~.vllicli he shall t r a w i t  under the twelfth Section of the said X'catute 14 
and 15 Tic., cap. 40, but distinct tllerefrom. 

SXXII .  Such copies shall be entered in order fro111 the beginning to the 

Copies of certificates llo\r, to  11e en- 
encl of t.he said book, and shall bear 130th the nurn- 

tared and ~lunlbered. ber of the certificate as copied, and also a number 
to be entered by the Marriage Registrar indicating the nuiilber of tlie entry of 
the said copy in the szid book, accordiilg to tlie order in ~vlijch each certific~te 
was rcccjved hy tlie said %Tarl*iage R~gistra~r, 

XXXPIL. a'hc Blarringe 12 egistxar shall also n dd such last ~nentioned 
1 ~ e ~ i s t : a ~  to add I I ~ ~ ~ I I ~ ~  of entr? of i1111nber of the entry of the copy in the book, to 

copy t o  the  cc~.lific.~tc, &c the certificate, ~~r i t l i  hjs signature or jnitials: aildl 
shr,ll 
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shall at  the end of every month transmit, it112 same to the Secretary to tho 
Government of the Presidency, or Tieutei~ant-C2oyernorship, as aforesaid. 

XXXIV. The person solemnizing any such marriage ass is provicled for in 
Custody a id  d i~~~osa lo f  Register EOOIC Part V of this Act, sha,ll keel? safely the said T; cg- 

of marriages soleiiii~ized uilder Part  V 
or this ~ c t .  ister Boolc until tlie same shall be fillccl, or if he 
shall lcc27c the District in which lie solelnllizecl the n~ari-iage l~efore thc xiid * 
l~ooli. is filled, shall inakc over the saine to the person ~ 1 x 0  shall succeed to liis 
duties i : ~  the said District, who shzll keep s,o,fely the same, and sh2ll c i~ter  
therein .tile entries by this Act requjred to be lliade j11 respect of 1~lci:rrisge 
solemnized by liini within the said District; and the person having tllc cctiltrol 
of the booli at the time when the sa,ine slinll he fillecl, shall transmit tlie same 
to the $tarriage Registrar of tlze District, or, if there be more 3Tarriage Begis- 
tsars than onc, to the Senior 34arria.ge Eegistra'r, who shall trarzsmit the same 
to the Secretary to  the Govcrnmcnt at  the Presideilcy as a,foresaid, to be kept 

t by lzim with the records of his Office. 

XXXV. Provided that .with ~ e g a r d  to the marriages so certified, of which 
it may a,ppear to the Governor-General of India in 

l'ransinissiol~ of certificates of cc~tain MirriageS to of Srate for Council desirable .that evidence shall be transmit- 
India. ted to England, the Secretary to the Governinent 
shall, i t  the end of every three calendar moliths in each year, send all the 
certificates of marriage sent7 to hi* as, aforesaid during such three montlls, 
signed by him, to the Secretary of State for Pndb, for the purpose of being 
delivered t o  the Registrar General of ~ i r t h s ,  Deaths, and Marriages. 

4r 
XXXVI. ilny person charged writ11 the duty o!' registering any marriage, 

who shall d;scover any error to have h e l l  com21it- 
Correction of Errors. 

tedin the f0i.m 01: su1,stsnce of ally sucl~ entry, 
- may witliirl one caleiidar month  lest after the discovery of sucli error, in the 

presence of the parties married, or, in case of their death or absence in tlie 
presence of two otliep credible wit11esse.s who shall respcctively a.ttest !;he same, 
correct the erroneous entry according to tlie truth of the ca,se,by entry in the 
margin witllout any alteration of the original eiit'ry, and shall sign the n~ .a~gin-  
a1 entry, and a.dd the re~~n to  the clay of the month aad yt:m ~vhen such coriQec- 
tion shad1 be, macle, aacl such person sharll make tlla like mn.rgin~;ll entl-y., 
attegt,ed i n  tlie like liza.nner, ill tlle certifica.te theret~f, :ind in case such certifi- 
:.cate shall have beell already transmit.t&l t,o the Secretary to tlio Gb~rernmeilt 

of 
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of the Presiclcncy or place within which he ?esicles, such persor\, sllall make 
and transmit in like manner. a separatc ccrtiticate of the o~iginal eyroneous 
entry, and of thc marginal corroctioli therein made. 

XXXVII. Every person so1emni;:ing a l-tiarriage ~uider 'chis Act and 
llereby reqixirecl to register tile same, and every 

searclles I,,ay Ile arid copie"karriage Registrar oi. Secretary to Governi~ient who 
of certificates gireu. shall have tlie custocly for the time being of any 
TLegister of Ma,rriages, or of ally certificate or copies of certificate under 
this Act, shall at all reasonable times allow searches .to be mxle of any 
Ma,rria.ge Register Book, or of any certificate, or duplicate, or copies of 
certificate in liis custody, and shall give a 'copy under his hand of any 
entry or entries in the saame 011 the 13ai~nent of the fees hereinafter mention- 
ed : that is, for every sewcb extending over a period of not more than one 
year the sulii of one Ptupee, a.nd .four anxias additional for every a,dditional. 
year, and the sum of one Rupee for every single certificate. 

XXXVIII.  All fees received hy a Marriage Registrar or Secretary shall 

Appropriation of fees. 
be accounted for and paid over by him to Govern- 
ment, and all fees received by a person solemniz- 

ing a marriage not being a iKarriage Registrar, may be retained by such person. 

m 

XXXIX. Every certified copy, purporting to be signed by the person 
elitrusted under this Act with tlie custody of any 

Certified copy of entry in Marriage 
negister, kc., to be received as esidellce Na~r iage  Kegister or certificate or du~l icate  cer- 
of marriage without further proof. tificate req~i red  to be kept or delivered under this 

i Act, of any entry of a marriage in sucli Register, or of any such certificate of 
i 
B duplicate certificate, shall be receivecl as evidence of the marriage purporting 

to be so entered, or of the facts purporting to be so certified therein, without 
i 
$ further proof of'such Register or certificate, or duplicate copy, or of any entry 

therein respectively, or of such copy. 

XI;. Nothing contained ill this Part of this Act shall apply to the Regis- 
These provisions I ~ O ~  to apply to ter or certificate of any marriage solemnized under 

Registers or certificates of certni11 
marriages solelnllized by $farrianca the said Statute 144 and 15 Vic., cap. 40, or the said 
Registr~rs.  Act V of 1852 of the Governor-General of India in 
Council. 

XLI. h d  
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XLI. And whereas it is expeclient to ~iial<e prorision for tlie liiarriage 
~ ~ o ~ r i ~ i ~ r l  for ullarriage< of certdn of certain Kative Cl'ristialls to whoill the provi- 

Nntivc Cl~l'istixns. sioiis of tlie said Statute 14- and 15 Vic., cap. 40, 
and the said Act V of 1852 of the Governor General of India in Cot1n@il are 
found not to be suitable, it shall be la~vful for the local Government of any 
Presidency or place, or the Chief Commissioner of any Proiriiicc, to issue a 
license to any person, authorizing him to grant certificates of i~iarriage 
betvr-een Kative Christians, baing couGe~ts from any rcligioil 511 Tndia. 

XLLP. It shall not be a necessary preliminary to tlic grant of a certifi- 
cate by ally person liceizsed under tlle last pre- 

Ko lloticc uecessayy 1)eforc mar- 
ri,tgc, k,nt certificate of rna~~ringo ul:La ceding Section, that any, notice of marriage ~110uld 
be glren. ' 

have beell given by either of tlie parties to such 
marriage, or that any certificate should have been issued of any notice having 
bee11 given under tlie provisions of the said A&t V of 1852 of tlie Gorernor- 
General of India in Council, or other~vise, aiid every ilinrriage between 
n'ati1-e Christians as aforesaid ap1)lying for a certificate uilder this Part of 

this Act, shall be certified tailder this Part of 
Conditions. 

I this Act if the following collditioiis be fulfilled, 

and not other\vise : 

I. The age of the inan intending to be married shall exceed sixteen 
years, aud the age of the moinali intending to be inarried shall exceed 
thirteen years : 

2. The mail and the womaii sha.11 not stancl to ea?c11 other witlii-u thc 
prohibited degrees of consanguinity or affiiiitg : 
- 3 Neither of the parties intending to be married shall have a wife 
or llusl~a~id still living : 

4. I n  the presence of the person so liceiised and of at least two wit- 
nesses, each of the parties shall say to the other- 

" I call upon these yeysons here present to witliess that I ,  A. B., in the 
presence of Almighty God, do take thee, C. D., to be my lawful wedded wife 
(07% husbcmd)," or words to thc like effect : 

5. That such declaration be ma>de between the l~ours of six in the 
morning and seven i11 the eveuiiig. 

XLIIT. When 
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XLIII. When in respect to any marriage falling under this Payt of 

On marriage, (the couditiolls haviug 
this Act, the conditions prescribed in the last 

been fulfilled,) licenscd person to grallt preceding Section shall have been fulfilled, i t  
a certificatc thereof. 

shall be the duty of the person licensed as afore- 
said, in whose 
a certificate of 
such marriage 

presence the sa-id declaration shall have been made, to grant 
such marriage on the application of either of the parties to 
on the payment of a fee of four annas. Such certificate shall 

be signed by such licensed person, and shall be received as conclusive evi- 
dence of such marriage having been performed, in any suit touching the 
validity-of such marriage, and no evidence to prove the contrary shall be 
received in any such suit. 

% 

s 
XLIV. The local Government, or the Chief Commissioner, niay at any 

time revoke any license granted by such C; overn- 
Licenses may be revoked. ivent or Chief Comlvissioner under Section XLI 

of this Act. 

XLV. The grant or revocation of any license under Sections XLI and 
Grant or re\~ocation of license how XLIV respectively of this Act shall be notified 

to be notified. in the Official Gazette. 

XLVI. All marriages performed between Native Christians as aforesaid, 

Maibriages performed undels the pro- 
in accordance with the provisions of Section XLII 

visions of Section XLII to be valid. of this Act, shall be good and va>lid to all intents 
and purposes. 

I XL'TTII. A Register Book of all marriages of which certificates sha,ll 

Register  BOO^ to be kept. be granted under Section XLIII  of this Act, &all 
be kept by the person granting such certificates 

in his own vernacular language. Such Register Book shall be kept accord- 
ing ,to such form as the local Government shall from time to time prescribe, 
and true extracts therefrom duly authenticated shall be deposited at such 
places and at such times as the local Government shall direct. 

6 XLVIII. Evely person licensed under this Act to grant certificates of 
Searches to be allowed in the Regis- lvarriage and who shall have the custody of a 

ter  BOO^. Marriage Register Boolc under the last preceding 
Section, shall at all reasonable times allow search to be inade in such Book 
in his custody, and shall give a copy certified under his hand of any entry 

or 
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or entries in the same on the payment of the fees hereinafter mentioned : 
that is to say- for every search extending over a period not exceeding two 
years the sum of eight annas, and two annas additional for every 
additioilal year. 

PART VI. 
C 

A s  to Pe~bcclties. 

XI;IX. \7Tboever inteationally makes any false oath or declaration, or 
signs any false notice oy certificate required by the 

Punish~~~ei i t  for false oath, declara. 
tion, or certificate, for procur. said Statute 14 and 15 Vic., cap. 40, or the said 
ing malsriage. Act V of 1852 of tbe Governor-General of India, 
in Council, or by this A&, for the purpose of procuring any marriage, 
shall be guilty of the offence described in Section 193 of the Indian Fend  
Code, and on conviction shall be liable to the punishment prescribed in 
tlzat Section. 

L. Whoever forbids tlie issue by a Marriage Registrar of a certificate, 

Pnnishn~ent for forbi ddiiig the issue 
by falsely representing himself or herself to be 

by a Marriage Regist13ar of n. certificate z person whose consent to the rna~riage is re- 
by false representation. 

quired by law, knowing such representation to 
be false, shall be guilty of the offence described in Section 205 of the Indian 
Penal Code, and shall 011 convictioii be liable to'tlle punishment prescribed 
in that Bection. 

.. , LI. T37hoever, not being authorized under Section I1 of tllis Act to 
solemnize a, marriage shall, on or after the first 

Punishme~lt for a person, not duly 
alltbo~ized, solemnizing a marnage day of July 1864, knowingly and wilfully 

sole~nuize a marriage between persons, one or 
both of whom shall be a person or persons professing the Christian Religion, . ill the &bsence of a Marriage Registra.r of the District in which such marriage 
is solelzlnized, shall be pullishell with imp~.isonment of either de~cript~ion, as 
defined in tlie Indian Penal Code, which may extend to tell yenrs, m d  
shall also be liable to fine ; or in lieu of a sentence of imprisonment for 
seven years or upwards, ' to tra;i~sportation for a, term of not less t h a ~ i  seven 
years and not exceeding ten y e a s ;  or if the offender be an European or 
American, to penal servitude according to the provisions of Act XXLV .of 
1,855 (to substitute pmal se?*vitzede for the punishment o f  t ~ a f i q o r t u t i o n  in 
q~eqec t  of European uncl Ag?ze?*ica~z Convicts, m d  to nrne~zcl the law ?-elating to 
the  erno oval o f  swch ConvictsJ 

LII .  , %~hoever 
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EII. Whoever shall, from and after the first day of July 1864, knowingly 
~un i s l~men t  for solemnizi~~g a mar. and wilfully solemnize a marriage between per- 

riage otherwise than between certain 
hours, B.C. sons, one or both of wlioul shall be a person or 
persons professing tlie Christian Religion, at any time otherwise than between 
tho hours of six in the morning and seven in tlle evening, or in the absence 
of at least two witnesses, shall be punished with imprisonment of cither 
description, as defined in the Indian Penal Code, for a term which may extend 
to three years, and shall also be liable to fine. But the provisions of this 
Section shall not apply to marriages solemiiized -under special licenses granted 
by the Bishop of the Diocese or by his Commissary. 

LI I I .  Any Minister of Religion licensed to solemnize marriages under 
P 

Punisllment for solemnizing mar. thisact, who shall knowingly and wilfully solemnize 
ri%e either party is undcl' age, a marriage when olle of the llarties t.0 sue11 mar- ~ i t h m  a certain time after notice. 

riage, not being a widower or widow, is under 
twenty-one years of age, within fourteen days after the receipt by him of 
notice of such marriage, shall be punished with imprisonment of either 
description, as defined in the Indian Penal Code, for a term which may extend 
to three years, and shall also be liable to fine. But the provisions of this 
Section shall not apply to marriages solemnized between Native ~hris t ians  
under the provisions of Part V of this Act, 

LIV. Whoever, being a Narriage Registrar appointed under the provi- 

Puuishment for Registrars issuing 
certificates, or solemnizing marriages, 
~v i t l~ou t  publication of notice, kc. 

sions of the said Act V of 1852 of the Ciovernor- 
General of India in Council, shall kno~vingly 
and wilfully issue any certificate for. marriage, or 

solemnize a8ny marriage uncler the said Act V of 1852, witliout publisllillg or 
affixing in some co~zspicuous place the notice of such marriage as directed 
by tlie said Act ; or after expiration of two calendar moatlls after a certificate 
in respect of s marriage shall ha~re been issued b ~ -  him sliall soleinllize such 
marriage; or shall, without an order of a competent Court authorizing him 
to do so, solemnize any marriage wheii one of the parties intending marriage 
(not being s widow or widower) is under twenty-one years of age, before the 
expiration of fourteen days after the receipt of such notice as is required by 
the said Act, or without sending or causing to be sent by the Post or other- 
wise a copy of such notice of marriage to the Marriage Registrar of the 
District, or, if there be more Marriage Registrars than one, to the Senior 
Marriage Kegistrar of the District ; or shall issue any certificate, the issue 

of 
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of which shall )lave been prohibited as in this Act provided by any person 
authorized to prohibit the issue thereof, shall be punished with impris- 
onment of either description, as defined in the Indian Penal Code, for a term 
which may extend to five years, and shall also be liable to fine. 

LV. Whoever, being a person authorized under the provisions of this 
* 

Punishment for persons authorized Act to solemnize a marriage, and not being a . 
under t,his Act, but  not being Clergylnen . 
of the Church of England or of the Clergyman of the Church of England solemnizing 
Church of Scotland, solelnniailig marri- 
ages without publication of notices, $c. 8 marriage after due publication of Banns or under 
a license from the Bishop of the Diocese or a Surrogate duly authorized i n  
that behalf, or not being a Clergyman of the Cllurch of Scotland solemnizing 
-a marriage according to the rules, rites, ceremonies, and customs of that 
Church, shall knowingly and wilfully issue any certificate for marriage under 
this Act, or solemnize any niarriage between such persons as aforesaid, with- 
out publishing or causing to be affixed the notice of such marriage as directed 
in Part I1 of this Act, or after the expiration of two calendar months after 
the certificate shall have been issued by him ; or shall knowingly and wilfully 
issue any certificate for marriage, or solemnize a marriage between such 
persons, when one of the persons intending marriage, not being a widower 
or widow, is under twenty-one years of age, before the expiration of fourteen 
days after the receipt of notice of such marriage, or without sending or 
causing to be sent by the Post or otherwise n copy of such notice to the 
Marriage Registrar, or if there be more Marriage Registrars than one to the 
Senior Marriage Registrar of the District ; or shall knowingly and wilfully 
issue any certificate, the issue of which shall have been forbidden under this 
Act, by' any person authorized to forbid the issue ; or shall linowingly and 
wilfully solemnize any marriage which shdl have been forl~idden by any 
person authorized to forbid the same, shall be punished with imprisonment, 
of either description, as defined in the Indian Penal Code, for a term which 
may extend to four years, a11d shall also be liable to fine. 

LVI. Whoever, not being licensed to grant a certificate of marria.ge 
under P a ~ t  V of this Sct ,  shall grant such certi- 

Punishment on unlicensed person 
l>r.etendiug to grant certificate of mar- fi cat e intending thereby to make it appear that he 
riage tulder Part  V. 

is so licensed, shall be puilished with ilnprison. 
meat of either descriytion, as defined in the Indian Penal Code, for a term 
which may extend to five years, and shall also be liable to fine. 

LVII.  Wlzoever 
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LVII .  Whoever shall wilfully insert or cause to be inserted any false 
entry in any such Register Book, or such authen- 

Punishm ent for making false entries. 
ticated extract therefrom as is mentioned in Sec- 

tion XLVII of this Act, shall be liable to the punisliment prescribed by Sec- 
tion 193 of the Indian Penal Code. 

LVIII.  Offences punishable under this Act shall be tried under the p ~ o -  
Jurisdictiol~ to punis~l offellcespunish- visions of the Code of Criminal Procedure by the 

able ulider this Act. Court of Session as defined in the said Code of 
Criminal Procedure ; provided that no European 13ritisli subject shall be liable 
to be tried for any offence punishable under this Act except by one of Her 
Majesty's High Cdurts of Judicature in India. ' I n  cases beyond tlie limits of 
the Presidency Towns of Calcutta, Madras, and Bombay, charges against 
European British subjects for any offeiice under this Act shall be investigated, 
and the comniittal for tria.1 shall be made uiider the provisions of Sectioils 
39, 40, and 41 of the Code of criminal Procedure, and tlie trial of European 
British subjects under this Act by any of the said High Courts shall be under 
the procedure by which the proceedings of the said High Courts are regulated. 

LIX. Except as provided in the last preceding Section, the provisions 

Code of Criminal Procedure appli- 
of the Code of Criminal Procedure shall apply to 

cable to investigations and committals the investigation and committal 'in all cases of 
under this Act. 

charges under this Act. Provided that a summons 
shall ordinarily issue in tlie first instance, and provided also that offences 
punishable under this Act shall be bailable. 

LX. The words Church of England" wherever used in this Act, shall 
mean the United Church of England and Ireland 

Meaniug of "Church of England." as by law establislied : 

The words c c  Cliurch of Scotland" wherever used in this Act, shall 

, ,  mean the Church of Scotland as by i a ~  estab- 
An of " Church of Scotlalld,'' lished. 

LXI. This Act shall come into operation on the first day of July 
.~pe ra t io r~  of ~ c t .  1864. 

Schedule 
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SCHEDULE (A)-(See Section VI). 

Notice of Manliuge. J 

To the 3 e v .  Johlz Brown, a Minister of the Pree C!hztrch o f .  Scotlmd, at 
I Calcutta. 7 

*I hereby give you notice, that a marriage is intended to be had, within -4 
threc calendar months from the date hereof, between mc and the other party 'j 
harein named and described (that is to say), d 

; 
4 

i Witness my hand, this sixth day of July,  ojze thowand eight hzr,lz&.ed and 

X oi57ty-fou~. 

i 
L (Signed) JAMES S&!ITI-F. 
i. 

(The Italics in this Schedule are to be filled up as the case may be, and 
the blank division thereof is only to be filled up when one of the parties lives 
in another district.) 

Schedule 
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SCHEDULE (33)-(See Section XX). 

I ,  the Reverend John &owa, a Miwister of the B e e  Church of Scotland 
at Calcutta ir, Bengal, do hereby certify, that on the sixth day of July 1864, 
notice was duly entered in my Marriage Notice Book of the marriage intended 
between the parties therein named and described, delivered under tire hand 
nf ,J~xm,r?~? ~Yrnith,, one of  the parties (that is to say), 

and that the declaration required by Section XV of this Act has been duly 

made by the said (James h i t h . )  

Date of notice entered 6th July7 The issue of this Certificate has 
1864. not been prohibited by any person 

Date of certscate given 20th authorized to forbid the issue thereof. 

July 1864. 
Witness 
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Witness my hand, this Twdgztieth day of July one thousclad eight hwadred 
ufid sixty-four. 

* 
(Signed) Jolzgz Brownj 

Xihistep* of the E7~-ee Clhurclz of Scotlmd. 

This Certificate will be void unless the marriage is solemnized on or 
before the 20th day of Eepternber 1864. 

(The Italics in the Schedule are to be filled up as tlie case may be, and 
the blank division thereof is only to be filled up when one of the parties lives 
in another distribt.) 
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SCHEDULE (C)-(See Section XXVI). 
Form of Registel* of Mmriages. 

Quarterly Returns 
of 

MARRIAGES, 
for 

Calczctta, 
The Archdeaconry of.. . 

Bombay, 
Calcutta, 

1, Registrar of the Archdeaconry of Madras, do hereby 
Bombay, 

certify, that the annexed are correct Copies of the Original and Official Quarterly Returns of Marriages 
Calczl.tta, 

within the Archdeaconry of Hadras, as made and transmitted to me for the Qnarter commenci~rg the 
I Bombay, 

A r s t  day of Jffinzcaly encling the TJLirfy$rst day of Alc~~cA, in the Year of Onr Lord Oue Thousallci 
Eight Hundred and Sixty-fonl*. 

Siynat7~~e of Xegistro I .  

Calcutta, 
Registrar of the Archdeaconry of 

Bombay. 
, Allahabad, 

MARRIAGES solemqized at \ Ba~rac$o~e,  

Schedule (D) 

mien 
married. 

Names of Witnesses 
present. 

By whom 
marlied. 

$ ~ ~ ~ f n ~ ~ ~ , " ~ ~ '  
1Vilhn. Geo. MiLchell. 

- .  

Age, 

. .. 

NAMES OF PARTIES. 

Henty Fisher. 
Sen* C1m2'1nin. 

Upholsterer 

...... 

- 

Condi- 
tion. 

_ _?__ 

Hasting~' &?.ect ... 
Lower Clrrular Road 

Christian. 

1864, 
14th JvJj. 

Rank or 
Profession. 

i I 

,... 

Re5idehe.e nt the 
time of Narringe, 

Surname. 

I 

Peter Hasting~.. 
G6qfr.y Mitchell 

WiUhla Jol~n 

Sophia Ann . 

------- 

Banns ... 

I 

Fathor's Name 
and Surname. 

I I 1 
! 1 i I i 

i I , , I 

l f r~ t r i e t  Xliaa Mitcl~elf. 

i 
,pB,P-.---- 

By :yns 
License. 

~&in;* 

MitcAell 

j 

.., 

... 

I 

I 
i ! 
i 

i 

I I ! 
i 

I 

1 i , . 
i i i I 

i 
1 
L ' 

C -_ ------__---.___-- 

I 
I 

Baclzlo~ 

Spinster 

I 
I 
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